161

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

Q1A
&gN'iKng
b N

A ANASKANTHA
R.G.N0.7739

CUTION APPLICATION NO. 4 OF 2023

DEESA IN
APPEAL No. 57 oF 2019
IN THE MATTER OF:
BABUBHAI KESHABHAI RAVAL& ANR. ...APPELLANT
VERSUS
GUJARAT POLLUTION CONTROL BOARD & ANR.  ...RESPONDENT

AFFIDAVIT OF DEESA NAGARPALIKA - RESPONDENT NO. 3

| Pankajkumar |. Barot, adult, having my office at Indira Gandhi bhavan, Deesa

Nagarpalika do hereby solemnly affirm and state on oath as under:

1. | am presently serving as Chief Officer with the Deesa Nagar Palika —
respondent no. 3 in the main appeal. | have read copy of the execution
application and the original appeal filed by the appellant and the orders
passed by this Hon’ble Tribunal on the appeal. |am conversant with the facts
of the case having perused the record pertaining to the case available in my
office. | am authorised to swear the present affidavit on behalf of Deesa

Nagar Palika and am otherwise competent to make the present affidavit.

2. The present application has been filed seeking the following reliefs:
“a) Pass an order directing execution of the final order and
Jjudgement dated 10" February, 2022 within a stipulated
period of time & necessary action can be initiated against

@< the erring officers of Respondent authorities for non-
Chief Officer

compliance and for brazenly violating the final order dated
Jassa Nagarpatika
10" February, 2022.
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b) Pass an order directing heavy penalty on Respondent Nos.
1 and 3 and initiate necessary penal action against the
erring officers of Respondent authorities, for the
continuing brazen violation & non-compliance of the order

dated 10" February 2022 passed by this Honble Tribunal.

¢) Pending the hearing and final disposal of the Application,
this Hon’ble Tribunal be pleased to:

(i) prohibit Respondent No. 3 through itself and its
servants, agents and those acting under it to continue
further dumping at Survey No. 717/-P/1 of Village Juna,
Deesa, District Banaskantha, Gujarat;

(i) set up a committee for monitoring to ensure compliance
and for monitoring the relocation of the dumping site to
another feasible location, in compliance with Solid
Waste Management (SWM) Rules, 2016 and
Environmental Impact Assessment Notification, 2006

and other applicable laws;”

3. The applicant has filed the present application seeking directions for
execution of order dated 10.02.2022 passed by this Hon’ble Court in
Appeal No. 57 of 2019 (Babubhai Keshabhai Rawal & Anr. v. Gujarat
Pollution Control Board & Anr.). At the outset, | say that there is no non-
compliance of directions given by this Hon’ble Tribunal vide order dated
10.02.2022 passed in Appeal No. 57 of 201g. | say that the present
applicant is thoroughly misconceived and is filed without verification of

true and correct facts.

4. |say that Appeal No. 57 of 2019 (Babubhai Keshabhai Rawal & Anr. v.
Gujarat Pollution Control Board & Anr.) was filed by the original
appellant and the applicant in the present application against the
renewal of authorization granted to Deesa Nagarpalika by the Gujarat
Pollution Control Board to operate the waste processing facility at
Survey No. 727/-P/1 of village Juna, Deesa, District Banaskantha,

®< Gujarat on the ground that the waste processing facility was not

Chief Officer
Deesa Nagarpalika
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compliant with the norms contemplated in Solid Waste Management
Rules, 2016. | say that this Hon'ble Court after hearing the parties by

order dated 10.02.2022 has held as follows:
“6. We find that since the Facility in question was established as per
applicable norms (including the siting norms) in the year 2003, EC
requirement does not apply. The Facility was established as per siting

norms initially. Authorisation given was valid. However, in view of

change in the norms later in 2016, the renewal may not be justified
when changed norms have become applicable. Applying the doctrine
of proportionality, since cancellation of authorisation will create
chaos, instead of doing so, we direct relocation of the Facility
within a reasonable time. Till the Facility operates at the site, it
should be compliant with the norms. As per inspection report filed on
09.02.2022, violation of norms was seen and notice dated 04.01.2022
was issued by the State PCB to the Municipal Council Deesa, pointing
out following violations:-
XXX XXX XXX

e Mixed solid waste was dumped at solid waste dumping

site.

e Segregation plant was not found in operation.

e Segregation activity was stopped since last six months.

e Vermi-compost plant was not found in operation.

e Nagarpalika has not provided waste processing facility.

e Nagarpalika has not developed their landfill site as

scientifically manner for generated solid waste.”

7- In response to the above, Deesa Nagar Palika filed response dated
18.01.2022 inter-alia stating that the site is proposed to be relocated
and a landfill site developed at another place for which 15 acres land

was required and sought from the Collector.

8. In view of above, the GPCB, the District Magistrate,
Banaskantha and the Nagar Palika, Deesa may explore relocation
of the site preferably within one year from today. Pending such
relocation, scientific remediation and handling of legacy and
current waste may be ensured, in accordance with the Rules. The
State PCB will be the nodal agency for compliance. Action taken report
®<4 may be filed within six months with the Registrar of Pune by e-mail at




164

ngt-pune@gov.in. If any direction is considered necessary, the

Registrar may place the matter before the Bench.” (emphasis added)

| say that on passing of the said order the answering respondent
commenced the process of making the existing facility compliant with
Solid Waste Management Rules, 2016 and ventured to cure the

deficiencies pointed out by the Gujarat Pollution Control Board. | say

that the Hon’ble Tribunal by its order dated 10.02.2022 did not cancel
the authorization granted to the Municipality but with a view to not
create chaos directed the Municipality to simultaneously find an
alternative site along with making the existing entity set-up with Solid

Waste Management Rules, 2016.

6.  On 2.7.2022, Deesa Municipality received a principal sanction from
Mission Director, Swachh Bharat Mission, Urban Gujarat, Gandhinagar
for disposal of Legacy Waste. By resolution no. 48 passed on 6.7.2022
passed by the Executive Committee of the Municipality, Deesa
Muncipality resolved to initiate further process with respect to the
sanction received from Mission Director, Swachh Bharat Mission,
Urban Gujarat, Gandhinagar. Deesa Municipality thereafter issued a
Tender Notice dated 6.10.2022 bearing Tender ID No. W56703 to
appoint a new contractor for operation and management of the Legacy
Waste. Out of all the bids received, the bid of one ‘Shri Nagesh
Corporation’ was found to be the most competitive. The Tender was
approved by the Executive Committee of the Municipality on
19.10.2022 by resolution no. 61. On 28.10.2022, the Tender was sent to
the Regional Municipal Commissioner, Gandhinagar for approval. The
Tender was approved by the Regional Municipal Commissioner on
12.12.2022. On 12.12.2022, the Municipality intimated Shri Nagesh
Corporation to furnish the security deposit. On 14.12.2022, ShriNagesh
Corporation has furnished the security deposit and has commenced the
work of clearance and processing of legacy waste from 6.01.2023. In
furtherance of the same, as on July, 2023 around 203475 ton of Legacy

®< Waste has been cleared at the site. | say that out of total legacy waste

Chief Officer
Deesa Nagarpalika
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of 250000 ton within a short span of six months the contractor
appointed by the Municipality has already cleared legacy of almost
203475 ton. The Municipality expects to clear the entire legacy waste in

the coming six to eight months.

The Municipality simultaneously floated a tender for appointment of a

contractor for processing of daily waste. On 03.01.2023 the Municipality
has awarded a contract to one M/s Matru Energy Service Corporation
for the said work. The contractor has commenced the work of daily
processing of waste generated on a regular basis since 6.01.2023.
Resultantly, as on date there is no conversion of daily waste into legacy
waste or in other words there is no accumulation of daily waste at the
site as the freshly generated waste is being processed on a daily basis.
A copy of photographs along with waste clearance figures is annexed

herewith and marked as Annexure A-1 (colly).

8. | say that the cleared area of the dump site is now being beautified.
Pictures of tree plantation done over the area of the site which has now
been cleared of the Legacy Waste are annexed to the report. The
Municipality stands committed to beautify such of the area at the site
which become clear, and thereby convert a large area of the site into a
greenzone. On 06.04.2023 and 19.04.2023, around 100 trees have been
planted in the august present of MLA Shri Pravinbhai Mali, BJP Vice-
President Shri Maganlal Mali, President of the Municipality Shri
Ranbhai Thakkar and other the members of the Municipality. A copy of
newspaper clippings and photographs of the tree plantation by the

Municipality is annexed herewith and marked as Annexure A-2 (colly).

10. Apart from the above-mentioned work of waste clearance, the
Municipality in accordance with order dated 10.02.2022 passed by this

Hon’ble Tribunal has written to the District Collector, Banaskantha

seeking allotment of a 15-acre land site in Deesa for management and

operation of a scientific landfill site. Presently by an order dated

% 25.10.2018 passed by the Government of Gujarat the Municipality has

Chief Officer
Deaga Naaarpnalika
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beén allotted a landfill site at Palanpur. However, in view of order dated
10.02.2022 passed by this Hon'ble Tribunal the Municipality has
independently made requests to the Office of Collector, Banaskantha
to grant 15 acres of land adjacent to the waste processing facility site

for the purpose of maintaining and operating a landfill site.

9.  The Collector, Banaskantha has however rejected the request made by
the Municipality. | say that the Municipality has thereafter written
reminder letters to the District Collector, Banaskantha seeking
allotment of a 15-acre land in Deesa for setting up a waste processing
unit. Unfortunately, the request was denied by the Office of the
Collector, Banaskantha. The Municipality has now again by letter dated
05.04.2023 written to the District Collector, Banaskantha to allot land
to the Municipality in compliance with order dated 10.02.2022 passed
by this Hon’ble Tribunal. However, no response has till date been
received from the Office of the District Collector. A copy of
correspdndences exchanged between the Municipality and the Office
of Collector, Banaskantha are annexed herewith and marked as

Annexure A-3.

11. | say that the Municipality has filed action taken reports from time to
time before this Hon’ble Court apprising this Hon’ble Court about the
above-mentioned developments in the matter. A copy of the action
taken reports dated 20.12.2022, 23.03.2023 and 01.05.2023 filed by the

Municipality is annexed herewith and marked as Annexure A-4 (Colly).

12. | say that the Gujarat Pollution Control Board has also conducted two
inspections on 31.03.2023 and 20.06.2023 at the waste segregation site
of the Municipality. The Board has observed that the Municipality has
substantially cleared the legacy waste and has taken steps to beautify
the area. Since the Municipality is only operating a segregation site and
as such as outsourced the work of processing of waste to private
contractors, the Board has not notified the Municipality regarding

commission of any violation of environmental norms. | say that no

Chief g Hicer
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violation of any provisions of Solid Waste Management Rules, 2016 has

been observed by the Board in both inspections. | say that the Board

I being the authority for monitoring compliance of environmental norms

throughout the State of Gujarat has not found any infirmity with the
actions taken by theMunicipaIity. A copy of the inspection reports
dated 12.04.2023 and 27.07.2023 prepared by the Gujarat Pollution

Control Board is annexed herewith and marked as Annexure A- £

| say that the applicant has filed the present application without proper
verification and knowledge of the present day situation. The bald
assertions made by the applicant that the Municipality has not
complied with the orders passed by this Hon’ble Court are patently false
and as such deserving of exemplary cost for wastage of judicial time and

resources.

| say that the Municipality remains committed to performing its
statutory duties and assures that it has taken all necessary actions to
ensure compliance with Solid Waste Management Rules, 2016 and shall

continue to abide by any and all reasonable directions or orders that

~may be issued in this behalf by the Hon’ble Tribunal.

DEPONENT

VERIFICATION

=
Verified at DEESA  on this 1. day of Aalz\&f‘, 2023 that the

contents of the above affidavit are true and correct,

is false and nothing material has been concealed therefrom.

CM&:%;;’

—Deesa Nagarpalika
DEPONENT

SOLEML{.y AF

PN N e e b o

NOTARY

thing stated therein

=11 AUG a3

FIRMED
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OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE

BANASKANTHA

Joravar Palace, Palanpur- 3 85001, Dist- Banaskantha

Phone: 02742-255783 Fax No: 02742-252740

ByRP.AD.
No.A.Land.2.Vashi.21768 Date: 09/06/2022

To,
The Chief Officer, -

Deesa Municipality.

Sub: Moje. Juna Deesa, Ta-Deesa.

‘Allotment of Land being Survey No. 727/1 Paikee 15 acre for
the purpose of dumping site for solid waste under the Solid
- Waste Management Rules, 2016.

With reference to the abovementioned subject, your request seeking allotment of v
 the land being ‘Moje.Juna Deesa, Ta-Deesa Survey No.727/1 Paikee 15 acre to be
allotted for the purpose of converting it into the dumping site for solid waste under
the Solid Waste Management Rules, 2016, is hereby rejected.

Reasons:

(1) As per the representation dated 24/05/2022 by the Deputy Collector, Deesa
according to the order dated 10/02/2022 passed by Hon’ble National Green
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. Tribunal, th»ef_- current dumping site vis directed to be relocated within a year
and thus the land is not suitable for the sought allotment. Therefore,
Approach again after selecting a new place. - :

; A. T. Patel
- Resident Additional Collector
- Banaskantha- Palanpur

‘Copy Sent alto gethei’ with documents to: Mamlatdar, Deesa(Rural)
Copy sent: ‘Deputy Collector, Deesa

Copy sent: Talati cum Mantri, Juna Deesa, ta-Deesa

20
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OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE,
BANASKANTHA

Joravar Palace, Palanpur- 385001 D1st Banaskantha

Phone: 02742 255783 | _ , Fax No: 02742-252740
No. A.Land.Z.Vas'hir.285 12 ’ ' | Date: 18/07/2022

To, |

The Chief Officer,

Deesa Municipality.

" Sub: Moje. Juna Deesa, Ta-Deesa.

- Allotment of Land being Survey No. 727/1 Paikee 15 acre for
~the purpose of Dumping site for solid waste under the Solid
- Waste Management Rules, 2016. '

Reference: Your Letter No. N.PA/Seni/Vashi 231 to 232 of the year
2022/23,
Dated: 27/06/2022

With reference to :the abovementioned subject, it is hereby conveyed that, In
connection to the \s'éeking of the land being ‘Moje.Juna Deesa, Ta-Deesa Survey
No.727/1 Paikee 15 acre to be allotted for the purpose of converting it into the
dumping site for solid waste under the Solid Waste Management Rules, 2016 as
per the directions issued by the order dated 10/02/2022 passed by the Hon’ble
National Green Tribunal to relocate the current dumping site within a year and
" thus, the land being not suitable for the allotment, the i’equest for the same is
hereby rejected via letter dated 09/06/2022 issued from here. For that, you have
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approached again '-Seek‘ing the said allotment without producing any supporting
evidences showcasing that the order dated 10/02/2022 pasSed by Hon’ble National
Green Tribunal has been reversed or stayed. Therefore, show cause for this
unnecessary communication without any supporting evidences.

A. T. Patel
Resident Additional Collector
Banaskantha- Palanpur

Copy Sent to: Regioynal Commissioner, Municipalities, Block No.9, Ground Floor,

Udhyog Bhavan, GH Road, Gandhinagar

25
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DEESA MUNICIPALITY =
DEESA-385535, DIST.BANASKANTHA(N.G)
E-mail id:- np_deesa@yahoo.co.in | OFFICE :- 02744 225100
G-mail id:- codeesal@gmail.com 'OFFICE :- 02744 221900

No.n.pa/SenilWs Ss3 o St~ /2022-23
Deesa Municipality
Deesa Dt.20/12/2022

To,
Hon'ble Registrar Sir
National Green Tribunal(WZB)
1% Floor, D-Wing, New Administrative Building,
Opp. Council Hall,
Pune - 411001
Subject :- Action Taken Report
- Reference :- Show Cause Notice No.NGT/WZB/PUNE/675/2022
| Dt.30/11/2022
Respected Sir,
in Response to the above Subject and Reference we are Submitting action
taken Report as below.

Deesa Municipality has taken steps and formulated a dedicated action taken
report to comply with directions passed by Hon'ble National Green Tribunal,
Principal Bench vide order dated 10.02.2022 in Appeal No. 57 of 2019 (WZ).

Action Taken Report
1. Processing of Daily Waste Collection

Deesa Municipality has installed mechanical processing plant for daily
collected waste.

-The plant has a capacity of processing approximate 60 TPD of waste on a
daily Qasis.

Page No.1
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DEESA MUNICIPAUTY

INDIRA GANDHI BHAVAN DEESA- 385535 DIST.BANASKANTHA(N.G)

E-mail id:- np‘_deesa@yahao;cc.in - OFFICE :- 02744 225100
G-mail id:- codeesal@gmail.com - OFFICE :- 02744 221900

2. Processing of Wet Waste

Deesa Nagarpalika has installed OWC (Organic Waste Convertor) for
processing of wet waste.

3. Processing of Legacy Waste

The machine for processing of Legacy Waste was already existing on site.
Around 27,000 ton of Legacy Waste was processed on site by Deesa
Municipality as on July, 2022.

On 2.7.2022, Deesa Municipality has received a principal sanction from
Mission Director, Swachh Bharat Mission, Urban Gujarat, Gandhinagar for
disposal of Legacy Waste. By resolution no. 48 passed on 6.7.2022 by the
Executive Committee of the Municipality, Deesa Muncipality resolved to
initiate further process with respect to the sanction received from Mission
Director, Swachh Bharat Mission, Urban Gujarat, Gandhinagar.

Deesa Municipality has issued a Tender Notice dated 6.10.2022 bearing
Tender ID No. W56703 to appoint a new contractor for operation and
management of the Legacy Waste. Out of all the bids received, the bid of
one ‘Shri Nagesh Corporation’ was found to be the most competitive.

The Tender was approved by the Executive Committee of the Municipality
on 19.10.2022 by resolution no. 61. On 28.10.2022, the Tender was sent
to the Regional Municipal Commissioner, Gandhinagar for approval. The
Tender was approved by the Regional Municipal Commissioner on
12.12.2022.

On 12.12.2022, the Municipality intimated Shri Nagesh Corporation to

furnish the security deposit. On 14,12.2022, Shri Nagesh Corporation has
furnished the security deposit. On compliance with other general

Page No.2
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S DEESA MUNICIPALITY ¥
INDIRA GANDHI BHAVAN - DEESA-385535, DIST.BANASKANTHA(N.G)
E-mail id:- np_deesa@yahoo.co.in - OFFICE :- 02744 225100
G-mail id:- codeesal@gmail.com | OFFICE :- 02744 221900

~ conditions by Shri Nagesh Corporation including documentation and
execution of agreement, the Municipality shall hand over the work of
operating and managing the legacy waste plant to Shri Nagesh
Corporation.

4. Landfill Site

The Government of Gujarat by an order dated 25/10/2018 has allotted a
Landfill Site to the municipality at Palanpur. Deesa Municipality shall be
utilizing the said site for waste disposal.

Yours Faithfully,

%4 |
(Panchabhai V. Mali)

Chief Officer (I/C)
Deesa Nagarpalika
Guijarat

Page No,3



Indxra Gandhi B:zmn, . Dffice :-225100
Deesa-385535 - Office :-221900
Dist :- Banaskantha ~ E-mail m-np__deesa@vahmmﬁ!
| B Dt. 2}033&%3
To,
The Registrar,

National Green Tribunal, Westem Zone Bench,

Snb;ect:Suhmxsstm uifafﬁmacauntakeampert |
Re&mt&mmﬂweeus@hﬁﬁmﬁmzﬁofmamﬁm
Application ﬁegaf:mg |

Sir; -

In pursvaice of directions issved by this Homble Tribunal in
Miscellaneous Application No. 26 of 2022 in Original Application No. 57
of 2019 by order dated zsmnzz an action taken report dated

20.12.2022 was filed on behalf of Deesa Municipal Corporation.

The Municipality is a responsible govemment body and has filed action
taken reports fram time to time bringing these developments on record,
A copy of the action taken report is annexad h&remth and ma rked as

Scanned with CamScanner
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== Deesa Municipality ==
Indira Gandhi Bhavan, , - Office :-225100
Deesa-383535 ) Office :-221900
Dist :- Banaskantha E-mail id:- np_deesa @ yahoo.co.in

in respect of the same, we are filing a further action taken report
demonstrating the steps taken by the Deesa Municipality in compliance

of the orders passed by this Hon’ble Tribunal.

1 It is submitted that Deesa Nagar Palika now has a fully functional
waste processing facrmy at Deesa which it being utilized for the
purpose of clearance of legacy waste as well as processing of daily
waste. On 2;?.:zazzf, Deesa Municipality received a principai sanction

- from Mission Director, Swachh Bharat Mission, Urban Gujarat,
Gandhinagar for disposal of Legacy Waste. By resolution no. 48
passed on 6.7.2022 passed by the Executive Committee of the
Municpality, Deesa Muncipality resn%\ved to initiate further process
with respect to the sanction received from Mission Director, Swachh
Bharat Mission, Urban Gujarat, Gandhinagar. Deesa Municipality
thereafter issued a Tender Notice dated 6.10.2022 bé;aring TenderiD
No. Ws56703 to appoint a new contractor for operation aﬁd
management of the Legacy Waste, Out of all the bids received, the
bid of one "Shri Nagesh Corporation’ was found to be the most

Chiat Otficer
Deasa Nagarpaltka
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=T : ' B . o
A Deesa Municipality
Indiva Gandhi Bhavan, | Office :-225100
Deesa-J833358 - ~ Offiee 221900
Dist :- Ranaskantha - E-mallid:- np_deesa @ yahoo.co.in

- Compatitive, The ‘im({er ‘#vas»sip;ﬁrwed by the Executive Committee
of the Municipality on19.10,2022 by resolution no. 61. On 28.10.2022,
the Tender was sent to the Regional Municipal Commissioner,
Gandhinagar for approval. The 'i‘enﬂer was approved by the Regional
Municipal Camxﬁissimwr on 12122022, On 121222022, the
Municipality intimated Shri Nagesh Corporation to furnish the
security deposit. On 14.12.2032, Shri ‘Nagesh Corporation has
furnished the security deposit and has camme‘aced the work of
clearance and processing of legacy waste from 6.02.2023. These facts

- were placed on record by the Municipality by way of the eariief action

taken report dated 20.12.2022.

In furtherance of the :same; ason February, 2023 :around 38881 ton of
Legacy Waste was processed on site by Deesa Municipality. Out of
total legacy waste of 129034 ton within a short span of 2.5 months the
Municipality has already cleared legacy of almost 61135 ton till now,
The Municipality expects to clear the entire legacy waste in the

coming six to eight months,

Ch
Dok
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e Deesa Municipality ==
Indira Gandhi Bhavan, - ‘ Office :-225100
Deesn-385535 , Office :-221900
Dist :- Banaskantha , E-mail id;- np_deesa @ yahoo.co.in

2, The Muniii;&aiity has also floated a tender for appointment of a
contractor for processing of daily waste. On  o03/01/2023 the
Municipality has awarded a contract to one M/s Matru Energy Service
Corporation for the said work. The contractor has commenced the
work of daily processing of waste generated on a regular basis since
6.01.2023. Resuitantly, ason daté there is no conversion of daily waste
into legacy waste or in other words there is no accunulation of daily
waste as it is being processed on a daily basis. A copy of photographs

along with waste clearance figures is annexed herewith and marked

as Annexure A~2 (colly).

3. Apart from the above-mentioned work of waste clearance, the
Municipality in accordance with order dated 10.02.2022 passed by this
Hon'ble Tribunal has written to the District Collector, Banaskantha
seeking allotment of aa5-acre land site in Deesa for management and
operation of a scientific landfill site. Presently by an order dated
25.20.2018 passed by the Government of Gujarat the Muﬁiﬁpaﬁty has
been allotted a Landfill Site at Palanpur. However, in view of order

dated 20.02.2022 passed by this Hon'ble Tribunal the Municipality has

ia_
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2 Deesa Municipality =

lndira Gandbi Bhavan, ~ Office :-225100
Deesa-385535 - Office :-221900
Dist :- Banaskantha , E-malil id:- np_deesa @ yahoo.co.in

independently made requests to the Office of Collector, Banaskantha
to grant a5 acres of land adjacent to the waste processing facility site

for the purpose of maintaining and operating a landfill site.

4. The Collector, Banaskantha has however rejected the request made
by the Municipality mi;sconstruing the order dated 10.02.2022 passed
by this Hon'ble Tribunal to mean that relocation was being sought for
the waste processing facility for which land was required and that over
and above additional land for 15 acres of land was being sought for by
the applicant for the landfill site. In view of the same the request for
obtaining 15 acre landfill site in Deesa adjacent to the waste
processing unit was rejected by wrongly considering that the original
waste processing site was itself sought to be relocated. The
Municipality has only sought one additional parcel of land adjacent to
the waste processing unit in Deesa for the purpose of operating a
scientific landfill site, which request has been declined by the Office of
the Collector, Banaskantha. A copy of correspondences exchanged

between the Municipality and the Office of Collector, Banaskantha

. are annexed herewith and marked as Annexure- B,
} c Q;Qiﬂcar
- Deesa’Nagarpatika
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Deesa Municipality e

Indira Gandhi Bhavan, Office :-225100
Deesa-385535 | Office :-221900
Dist :- Banaskantha ~ E-mail id:- np_deesa @ y‘ahoo_.caﬁn

5. Due to a wrong interpretation afforded by the District Collector,

Banaskantha and refusal to grant an alternative land, the persons
residing in nearby areas following the approach of the District
Collector, B’ana%sk;ntfba are protesting the processing of waste by
Municipality on a daily basis in compliance with SWM Rules, 2016. The
Municipality is being prevented from performing its official duties.
Tﬁe Municipality intends to take legal action against such miscreants
who are coming in the way of goyem.ry’zent officials in exercising their

official duty.

6. Adopting a cautious approach and in view of such situation being

created where civilians are intending to take law in their hands, the

Municipality had earlier filed an application being Miscellaneous
Application No. 26 of 292# in Appeal No. 57 of 2019 (WZ) seeking
clarification/modification in order dated 10.02.2022 passed in Appeal
No. 57 of 2019, However, on account of vague pleadings made in the
said application, by an order dated 25.11.2022 passed in
Miscellaneous Application Nof 26 of 2022 in Appeal No. 57 of 2019

N {W2Z) the application was dismissed with a liberty of the Municipality

E.d
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AR, Deesa Municipality O

Indira Gandhi Bhavan, i Office :-225100
Deesa-385535 | ’ Office :-221900
Dist :- Banaskantha | E-mail Id:- np_deesa @ yahoo.co.in

25.11.2022 passed in M@sceﬂaneous Application No, 26 Qf\ 2022 in
Appeal No. 57 of 2019 (WZ) is annexed herewith and marked as
Annexure- C. The Municipality shall file a fresh application seeking
clarification/modification of the order dated 10.02.2022 passed in
Appeal No. 57 of 2029 (WZ) if the Municiéaiity is unable to resolve the

issue with the Office of the District Collector, Banaskantha and obtain

an alternative parcel of land.

7. The Municipality remains committed to performing its statutory duties |
~ and assures that all necessary actions will be taken by it to ensure
compliance with SWM Rules, 2016. Mw&icipatity shall continue to abide
by any and all reasonable directions or orders that may be issuéd in this
behaif by the Hon’ble Tribunal. 4
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= DEESA MUNiCtPALlTY
- INDIRA GANDHI BHAVAN  DEESA-385535, DIST. BANASKANTHA(N .G)
E-mall id>~ np_deesa@yahoo.co.in OFFICE :- 02744 225100
G-mall id- W@g OFFICE :- 02744 221900
M "

No.npa/SeniWs s30T 511 12022-23
Deesa Municipality
Deesa Dt.20/12/2022
To, |
Hon'ble Registrar Sir
National Green Tribunal{WZB)
1* Floor, D-Wing. New Administrative Building,
- Opp. Council Hall, |
Pune - 411001
Subject :- Action Taken Report
Reference :- Show Cause Notice No.NGT/WZB/PUNE/675/2022
Dt.30/11/2022
Respected Sir,
In Response to the above Subject and Reference we are Submitting action
_taken Report as below. ,

Deesa Municipality has taken steps and formulated a dedicated action taken
report to comply with directions passed by Hon'ble National Green Tribunal,
Principal Bench vide order dated 10 .02.2022 in Appeal No. 57 of 2019 (W2).
Action Taken Report

1. Processing of Daily Waste Collection

Deesa Municipality has installed mechanical processing plant for daily
collected waste.

The \pi’an\t has a capacity of processing approximate 60 TPD of waste on a
daily basis.

Page No.
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IS, ~ DEESA MUNICIPALITY

| INDIRA GANDHI BHAVAN DEESA-385535, DIST.BANASKANTHA(N.G)
- E-mallid:- np_deesa@yahoo.codn - OFFICE :- 02744 225100
_____G-mallid:- codeesal@gmail.com OFFICE :- 02744 221900

2. Processing of Wet Waste

Deesa Nagarpalika has installed OWC (Organic Waste Convertor) for
procassing of wet waste.

3. Processing of Legacy Waste

The machine for processing of Legacy Waste was already existing on site.
o Around 27,000 ton of Legacy Waste was processed on site by Deesa
Municipality as on July, 2022. B

On 2.7.2022, Deesa Municipality has received a principal sanction from
Mission Director, Swachh Bharat Mission, Urban Gujarat, Gandhinagar for
disposal of Legacy Waste. By resolution no. 48 passed on 6.7.2022 by the
Executive Committee of the Municipality, Deesa Muncipality resolved to
initiate further process with respect to the sanction received from Mission
Director, Swachh Bharat Mission, Urban Gujarat, Gandhinagar.

Deesa Municipality has issued a Tender Notice dated 6.10.2022 bearing
Tender ID No. W56703 to appoint a new contractor for operation and
management of the Legacy Waste. Out of all the bids received, the bid of
one ‘Shri Nagesh Corporation’ was found to be the most competitive.

The Tender was approved by the Execuﬁve\Cemmiﬁee of the Municipality
on 19.10.2022 by resolution no. 61. On 28.10.2022, the Tender was sent
to the Regional Municipal Commissioner, Gandhinagar for approval. The
Tender was approved by the Regional Municipal Commissioner on
12.12.2022.

On 12.12.2022, the Municipality inﬁmatgd Shri Nagesh Corporation to
furnish the security deposit. On 14.12.2022, Shri Nagesh Corporation has
furnished the security deposit. On compliance with other general

Page No.2
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INDIRA GANDHI BHAVAN DEESA-385535, DIST. - BANASKANTHA(N.G)
E-mail id:- np_deesa@yahoo.co.in ) OFFICE - 02744 225100
G-mall id:- codeesal@g maﬂ;m , OFFICE :- 02744 221900

conditions by Shri Nagesh Corporation Including documentation and
execution of agreement, the Municipality shall hand over the work of
operating and managing the legacy waste plant to Shri Nagesh

Corporation.

4. Landfill Site

The Government of Gujarat by an order dated 25/10/2018 has allqtted a
Landfill Site to the municipality at Palanpur. Deesa Municipality shall be

. utilizing the said site for waste disposal.
' Yours Faithfully,
(Pan ¥ Mali)
Chief Officer (1/C)
Deesa Nagarpalika
Gujarat
Copyto :-

(1)Unit Head SWM Branch, Gujarat Pollution Control Board, Paryavaran
: , Bhavan, Sector 10-A, Gandhinagar in Reply of Your Letter
7. No.GPCB/SWM-2(3) Dt.08/12/2022 -
‘ (2) The Regional Officer, Gujarat Pollution Control Board, Regional Office
Palanpur, Joravar Palace, Pafanpur \\ \

Page No.3

Scanned with CamScanner



199 _  AmwenRe- i 3q

Matru Energy
_ Service | |
RU ENERGY Corporation

Ref. No.:  Date:

13w .
wasie
na Dune E s¢ Wet wasie! Dastic | AO¥ Sand | Storafinent | Glaw | Mew |
1l wyes now  f ) l;z:m s wais ! a4 | nm | e |
_otyyxes i 1 ZeAm soec@al sLu} BN 1 e DT
3] wyxn am 23] 16243 | WUOoU] LIRE me1e | Dy | weas
4 1 sy e 1NrS IS5 {07207 A7AY 08 2 N8 | e
LR 8Ty 230 heise) I8 jumd] oaz | nard 2 M | 100
P 1745 uos 1204 {wnser] My | 1ms | y74% | 1134
I junani W omss 1LALS sue paxr] oyl es | nas [ 1733
S jonaml | ans Sa7.5 INED | MLOS| 3NS5 | D0 DI ] 19
s |3 35es s Wi soowl| 287 | Mz | WS | 7R
R L4 =S sass lpua] wnv | wrra | Bk | o
e mz 100 was [Trosd) veie | s | nn | e
»_ | oiyzn % RS PRS0y | naz | mes | ne
B wynn Dox 1173 v (eom wel | u0s | Tow | nes
u_ | wizn 1o %5 wmixel wma ] a4 | 193 | 1
5 Jovenlb o 1S ol x| 15186 | 2015 | 1615
# Twrm|  aax RS umatowysl asis ] 15 | as | B
v DD =0 W jvmzerl wns | zuw | e | uim
1 T o7 IRAS | a63391| e 08 755 | D
n 2 s W8 fasxsny] a1y | 21572 | e | s
= rEe 318 Qs famoe] Ona | nmed | 61 | 71064
A 12345 4z mass ines el el | 15076 | s | 1sas
z 17 s 134778 v Isueml anle | mAs | 2iws | Am
Ln e =0 s 1647.1 139577461 40354 | . RX4 EORETCR
u : prr A 300935 WL WD T B 6| 154696 | 20587 | 16456
= D B7o 122 jeuml sos | nks | vas | 2
% 3%M8 s ZBLIS [61000] @601 | HISE | dems | Pass
Matru Energy Service Corporatio: |

Partner

A-28, Pancham Duplex, New VIP Road, Nr. Raghukul School, Vadodara - 390 019, (Gujarat) India,

=M AnyScanner-

Scanned with CamScanner




ll Matru Energy
Service
Corporation

Dats :
Deesa Feb-23
.. Deess Nagorpaiiks Dty Waste Procesying Repon
4 | e Sand | Stons, [l Mot
No. 1 - Die ' %) | Ompusicswetwante 1 Pastic 1 ADE finent ]Gy
____’27 @rmﬁg‘ 1978 mie1s Jaxise] et | meis | Bws | e
3. [ wpon T woo B MO TR ECRET
4 2023 30 10507 ionse |sest wsa] x| nou [on
3 ansn s s NNy N | owas | ax | ne
L $ Ny 22635 JLiTiEY 155048 3R ay] ao7ed | aseass 1 2283 | aaye
’ 2 A | M0 MY axisl oanxl s 1 XM | nom
81 shrem 17435 7S 12048 | 7932567 122045 1 17 13w
2 yxn 3153 oo ome) 3067 | 1005 ] aans | 1488
10 1wy | s ) e |mnan] s | tnes | s | 19
u T s 665 s 242653 | Sa069 7 [ aeess T aes | o
121 npn oo o 6ios Jwemn] s ] swe | sn | 69
RN 2] ma 188 ey A0 i vones | M i nem
A8 | 1008 L0 187 ss Isnew] ey | opms | s | opas
B - T T 13507.5 . ] Ay 3
J5_ | g ] uns 175 IBLAS | 247RATL
AV | A7/23008 0 1420 TNaR |s3am] e
38 | ishpon | oo 5395 753 isasms] 19423
13| e 7465 s 1205 [rsn] ey
o | XYx%n 34885 ez WL Tsar.637] 6193
D Wyxn | A6 ADS T ALES 60| DorY
2| njyxos £ 1658 TITLS [SAELAA] SMA6
B_{ Bhon o L1050 1504 13720584 ] 316
oM WYX | 960 AR 7402 jasmm] aas
5 ]2 i ) 130 1748 @1zes] 1Sy
B | YIS | 190 3685 U3y | X1 06] 34794
D L nyxs | s 55 12677 | 30a63m| Wsas
A M5 _L0ws B [amns] sty
Matru Energy Service Corporation
Partner
A-28, Pancham Duplex, New VIP Road ghukul Sche :

AnyScanner

§canﬂed with CamScanner

40



201 Matru Energy

Service
TRU ENERGY Corporation

Date :

Sewo. Osty__ 1 Recetred{XCl | Orgowichvecwoste | wastic | #0¢ | Sand | Stomefinen | Class | Metsl
1 YyXn SN iy Tosaes sy Ly i s 018
2 Lo 1 s 103 AT wa | g 1 aues ] anm
3 L oyymn | nTH s gyl VIR R
ST - B FETeex) RN ey a7y | VAR DS | B

_yen 2085 1S IR IR IR TIREN ARG
F Kyxn p1:. T L ixe ons | g | amie 1084 Al N
T 750 138 8 1 Sre | osan e 174} 79| By

R | o K o 1o | o s Lo [ o
s | syon | ano 63 souy fmna lanal ot ] ey |oam
0 Nen Yo - 19413 s nnslnerl s §onwe | N
A1 upian 250 ETERICT SHE TR . S
21wy me 198973 pos] mss oyl pas Toew e

1 niva _X8% B - RETTORARCY) B0y 1 WD | Rew
wolowano | aew we Ty Taed L ema ] ) ETRETEIR
131 won | 2w XS ASRY. ] e oAans 1A, 224 | 17978
WL o 0 s lawry Lsspelsess ! nmy ot Lodess
v_1 oy | xo0 Ty {onossnon | 31002 | wok ,
181 wyon ;S mns ATAL § o 1a) y 0
TR T O ) BT uey | s | xw ] n

X | owyyxe | xms . 300073 ey | vo® | oo
B | ayaa | aR0 2 » & un | M1

: n_jonphon || ang e AWTE | ey ] AN M4

Matru Energy Service Corporatio.

(Eb

Partner

A-28, Pancham Duplex, New VIP Road, Nr. Raghukul School, Vadodara - 390 018, (Gujarat) India.

E24 AnyScanner

Scanned with CamScanner

41



Juna Deesa, Gujarat, India

65F9+CQC, Juna Deesa, Gujarat 385540, India
Lat 24.225045°

Long 72167797°

06/01/23 02:25 PM GMT +05:30

fvrrsds DDDoosa, Guiarat, incia
: = Deesa, CGulesrat 3856540, vl

&d GPS Map Camera

Juna Deesa, Gujarat, India

65F9+CQC, Juna Deesa, Gujarat 385540, India
Lat 24.224875°

Long 72.167916°

05/02/23 06:23 PM GMT +05:30




Juna Deesa, Gujarat, India
SF9 +CQC, Juna Deesa, Gujarat 3856540, Inclia

g -

3. 2254404

& J GPS Map Camera




Juna Deesa, Gujarat, India
4 65F9+CQC, Juna Deesa, Gujarat 385540, India
¥ Lat 24.224817°
Long 72.16774°

]

5

v 08/01/23 10:02 AM GMT +05:30

Juna Deesa, Gujarat, India
65F9+CQC, Juna Deesa, Gujarat 385540, India

Lat 24.224716°
Long 72.167218°
11/01/23 08:53 AM GMT +05:30







Juna Deesa, Gujarat, India

65F9+CQC, Juna Deesa, Gujarat 385540, India
Lat 24.224653°

Long 72.167607°

12/01/23 11:23 AM GMT +05:30

s .

% GPS Map Camera

Juna Deesa, Gujarat, India
65F9+CQC, Juna Deesa, Gujarat 385540, India

Lat 24.224875°
Long 72.167916°
05/02/23 06:23 PM GMT +05:30




<. Juna Deesa, Gujarat, India

~ 65F9+CQC, Juna Deesa, Gujarat 385540, India
Lat 24.224715°

# Long 72.167119°
& 10/01/23 06:14 PM GMT +05:30




Juna Deesa, Gujarat, India

65FO+CQC, Juna Deesa, Gujarat 385540, India
Lat 24.225045°

Long 72.167797°

06/01/23 02:25 PM GMT +05:30

lwrra Deesa, Guijarat, india
e O fasrvaa Deesa, Gujarat 385540, Il

et GPS Map Camera

Juna Deesa, Gujarat, India
65F9+CQC, Juna Deesa, Gujarat 385540, iIndia

Lat 24.224875°
Long 72.167916°
05/02/23 06:23 PM GMT +05:30




g

209 | 49

2

SAS2R Ao r%srst-&(%%aacﬂ s394, claiisis!

Cigiongd - 3¢uo0d, . Gasia

‘L(H HHAX(,

S &, DRETR-IUNSL 3

s RS S
a3, wefla2. well.ra0s 2 ' it -l

. Y5M e, DAL 2 3

psns— —

/gaf " . o °
\/’ dig A iBws) . =
: shi suifds:

Rwz: AR, ot Skt ai. éia
d.edf. 029/% U] au a?!é}? wflot eor 52U RGN !?-‘mw
2045 iada s et 4D gingg) olicict

.
-

Gudsa Qua uud WRINYIg B, el HIY. Falt Sidt o et
A.d. 99/9 Vil 2u A2 wflel He sAw U Ue; DN R0AG Merdial slin o o=
Hiz smqqu:ﬂ Hivell 212t sizEizie e’ sew 24 B,

RO :
1) o 538223, fuidi a4, 2v/0u /2222 oL Wbl QA Stor 3w 4‘“;(,;-‘,;; >
l. 26/0R/303 «i g8u gwol siesl zui P g 1 ﬁ ez se
mrﬁa 8l 03l 5mqqzurx ottl]. @ awos crclior 309 uieall =) y .f W S
Avish. 3
3 , W
,; 4%

it BWwR Hiol. 2352250 } A,.,.,(Wx ()
AUPRAR feraiit witig adngs

HARBGIL ~ 11it4emn
\/ oS50 812100 AE Gl : HincaeR, S (2 dus

a’y{’.;-
oi5@ Alll ; otiici sAs224l, 2l a25...
oil : dend) s d=Nsl), o Do i, Sy
e 515G,

S

g.}!\{k Nammjur Letier.Doex R E

Scanned with CamScanner



210 | |
SAS2? Adl @E**'a@%a o] .sAd], clati2gis:

S

SAVRY ATHR, WIDIEEL
i ¥ %

é‘w o, ORETR—AWNBL 2

W, R, ClefEad

A * IV YL . PE T

\/’X 3‘35 ﬁm .
_éhen 3RS

.

¢
. Rvy: z?ﬁ, it Sl an. Sl -
‘ 2., 059/ Tl 2 A wllot Gor 52U Ut
R0 2iade s wie A g o

b
e

»
»

Gugsa O und ARGYIn B, wikel AW el St o, e
Aol 990/4 Vsldll 2u As2 welle wer A WGAe Nl R0 Wadid siivan o
ag srmqqxcﬁ sipfl #1de 52Ehen B8t s 24 B

5&3‘1
1) oiric sAs2al, Saici . 1/ 0u/30 22 o mbdiad] Qo dus s Aoradie
| dl. 3c/0R/303% «i B avel Bed g ss migs oo

*endd 8 nlld simagns: o8, % 3‘;% el 300 v

dltt 6w siat. 23s225loti }
WiBRigAIR _

?¥=“3¥12§’$§ Lt wraey

\/  oI5G SI100 A6 2aiell @ Hnaasesl, Sa (204 ceg.,

A g
56 Wl : aliict sA52801, Sl avs...

oi5E Wlef) : ] g 2080, oot o an. e

e

Scanned with CamScanner

33l

50



211 - 51

OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE,
BANASKANTHA

Joravar Palace, Palanpur- 385001, Dist- Banaskantha

'Phone:.02742v—255783 ’ ; FaxNo 02742-252740

By RP.AD. |
No.A.Land.2.Vashi.21768 Date: 09/06/2022

To,
The Chief Officer,

Deesa Municipalijcy;

- Sub: Moje. Juna Deesa, Ta-Deesa.

“Allotment of Land being Survey No. 727/1 Paikee 15 acre for
the purpose of dumping site for solid waste under the Solid
‘Waste Management Rules, 2016. '

With reference to the abovementioned subject, your request seeking allotment of
the land being ‘Moje.Juna Deesa, Ta-Deesa Survey No.727/1 Paikee 15 acre to be
allotted for the purpose of converting it into the dumping site for solid waste under
the Solid Waste Management Rules, 2016, is hereby rejected.

Reasons:

(1) As per the répresentation dated 24/05/2022 by the Deputy Collector, Deesa
according to the order dated 10/02/2022 passed by Hon’ble National Green



212

. Tribunal, the;éunent dumping site is directed to be relocated within a year
and thus the land is not suitable for the sought allotment. Therefore,
Approach again after selecting a new place.

A. T. Patel
Resident Additional Collector
- Banaskantha- Palanpur

Copy Sent altogether with documents to: Mamlatdar, Deesa(Rural)
Copy sent: ‘Deputy Collector, Deesa

Copy sent: Talati cum Mantri, Juna Deesa, ta-Deesa

52
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OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRATE, |

BANASKANTHA
‘ Joravar Palace, Palanpur- 385001, Dist- Banaskantha i
Phone: 02742-255783 e Fax No: 02742-252740
No. A.Land.2.Vashi.28512 © Date: 18/07/2022
To,
The Chief Officer,
Deesa Municipality. :

" Sub: Moje. Juna Deesa, Ta-Deesa.

" Allotment of Land being Survey No. 727/1 Paikee 15 acre for

~ the purpose of Dumping site for solid waste under the Solid
- Waste Management Rules, 2016.

‘Reference: Your Letter No. N.PA/Seni/Vashi 231 to 232 of the year i ‘

!
)

2022/23, . | |
 Dated: 27/06/2022

With reference to the abovementioned subject, it is heireby conveyed that, In
connection to the seeking of the land being ‘Moje.Juna Deesa, Ta-Deesa Survey

No.727/1 Paikee 15 acre to be allotted for the purpose of converting it into
dumping site for solid waste under the Solid Waste Management Rules, 2016
~ per the directions issued by the order dated 10/02/2022 passed by the Hon
National Green Tribunal to relocate the current dumping site within a year
" thus, the land being not suitable for the allotment, the request for the sam

hereby rejected via letter dated 09/06/2022 issued from here. For that, you have

the
> as
"ble
and

€ 1S

54
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approached again seeking the said allotment without producing any supporting
evidences showcasing that the order dated 10/02/2022 pasSed by Hon’ble National
Green Tribunal has been reversed or stayed. Therefore, show cause for this
unnecessary communication without any supporting evidences.

A.T. Patel
Resident Additional Collector
- Banaskantha- Palanpur

Copy Sent to: Regional Commissioner, Municipalities, Block No.9, Ground Floor,

- Udhyog Bhavan, GH Road, Gandhinagar

>
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g  ItemNo.1 _+ (PuneBench),.
‘5 S R 3 \w PRI o

= " L. By way of this Misc. Application, the applicant has made following

 prayers:-

] The Mzsoellanqausn&zpkmaon may?kmdly be admxtied and" |
0 zdenng ﬂzecm@te:digbf the matter be Zzste&far}zeanng T
B The order dated 10% February 2023 . ed by the Hon'ble "

" TribunglinAppeal No.57/2019 (W2), and kmdly be n'us::eilf;szex:%usj
“and additfaaierders may kindlg be passed, o

passed.”

33

04%1‘) o 2. ,,We ﬁnd that ncﬂaing‘m be made,,eut of the abave prayers, whxch,
‘ A .

~ are very vague. : | ,
AV )¢ “\\LL:? - We have also perused thé order of this Tribunal (Prir;cip’al Bench)
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*8. In view of above, the GPCB, the District Magistrate,

: ' Banaskantha and the Nagar Palika, Deesa may explore relocation of

+  the site preferably within one year from today. ~ Pending” such
"~ relocation, scientific remediation and handling of legacy and current
" waste may be ensured, in accordance with the Rules. The State PCB
: will be the nodal agenq;farwmp&wwe Action taken report may be
* filed within six months wi ‘the Registrar of Pune by e-mail at ngt-
puneiigov.in. If any direction ;sﬁ_\qons;dered necessary the Regzstmr
Smy place the matter befér& fhe\,Ber‘zch. f

toﬁieﬁ*eshproceedzng : i
e S; - We ﬁzrect the. ‘Regxstzy to ;ssue show-causa nmt to ﬁu: apphmt

’ 8s to Why tht: mpoﬂ ‘was not: snb:mttcﬁ in ccmphance mﬂa the order
dated 10 62:2{}22 passed by ‘this- Tn’bunal {Prma:pal Bcnch} m Appcal

No.57 of 2019 {WZ). T,he repiy shan be suhmttcd in this ra:gard by the

< - DineshKumef Singh, JM

| . . : ‘ K ‘ DrVija‘y}{ Ikar E’M
.November ”25, ”2:3_22 v # : . _
“M.A. {{9:?’28 OF 2@22 . : . i
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> Deesa Municipality

Indira Gandhi Bhavan, Office :-225100

Deesa-385535 . Office :-221900
Dist :-Banaskantha ~ E-mail id:- np_deesa @ yahoo.co.in

Dt.01.05.2023
To,
The Registrar,

National Green Tribunal, Western Zone Bench,

Subject: Submission of further Action Taken Report
Reference: Miscellaneous Application No. 26 of 2022 in Original

Application No 57 of 2019

Sir,

In pursuance of directions issued by this Hon'ble Tribunal in
Miscellaneous Application No. 26 of 2022 in Original Application No. 57
of 2019 by order dated 25.11.2022, two action taken reports dated

© 20.12.2022 and 23.03.2023have been by Deesa Nagarpalika.

We are ﬁ%iﬁg a further action taken report demonstrating the steps
taken by the Deesa Municipality in compliance of the orders passed by

this Hon'ble Tribunal.

‘ 30-:
magamama
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& Deesa Municipality ==

Indira Gandhi Bhavan, Office :-225100
Deesa-385535 Office :-221900
Dist :-Banaskantha E-mail id:- np_deesa @ yahoo.co.in

59

The legacy waste lying at the waste processing facility is being cleared.
The contract for the said work has been awarded to one ‘Shri Naggsh
Corporation’. In the previous reports, it was submitted that a lot of
Legacy Waste has been cleared by the Contractor. In February 2023,
about 51,757tonnes of Legacy Waste had been cleared by the
Contractor. Between the last report and today, the Contractor has
cleared about 28,819 tonnes of Legacy Waste. As on date, a total of

67,700 tonnes of Legacy Waste has been cleared from the site. At the

beginning, the total anticipated quantity of Legacy Waste was

approximately 129,034 tonnes. Therefore, as on date, about half of the

total quantity of Legacy Waste has been cleared from the site.

The cleared area of the dump site is now being beautified. Pictures of
tree plantation done over the area of the site which has now been
cleared of the Legacy Waste are annexed to the report. The
Municipality stands committed to beautify such of the area at the site
which become clear, and thereby convert a large area of the site into an

environmental friendly green
A
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& Deesa Municipality

Indira Gandhi Bhavan, Office :-225100
Deesa-385535 - Office :-221900
Dist :-Banaskantha E-mail id:- np_deesa @ yahoo.co.in

zone. On 06.04.2023 and 19.04,2923, around 100 trees have been
planted in the august present of MLA Shri Pravinbhai Mali, BJP Vice-
President Shri Maganlal Maliand the Hon'ble President Shri Rajubhai‘
Thakkar and the members,cf the Municipality. A copy of newspaper
clippings and photographs of the tree plantation by the waicipaiity is

annexed herewith and marked as Annexure- A.

Further, as mentioned in earlier action taken reports, the Municipality
has awarded contract to one M/s Matru Energy Service Corporation for
processing of daily waste. For the said purpose a pre-processing plant
with capacity of 60 tons is being operated by the tom:ractor for
processing of daily waste.Thé contractor has commenced the véc;rk of
daily processing of waste generated on a regular basis since 6.01.2023.
Resultantly, as on date there is no accumulation of the daily generated
waste at the dump site. No newly generated waste remains

unprocessed and thereby gets converted into legacy waste.

The Municipality has also given the work of dealing with inert plastic

wakte which is often generated after scientific processing of solid waste

to Shri Nagesh Corporation and Matru Energy Service Corporation. The
. Chietf Officer

Deesa Nagarpahna
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&@ 7 Deesa Municipality

Indira Gandhi Bhavan, Office :-225100

iR

Deesa-385535 Office :-221900
Dist :-Banaskantha E-mail id:- np_deesa @ yahoo.co.in

entities have further engaged agencies approved by the Gujarat

Pollution Control Board for disposal of such inert waste.

The Municipality has duly intimated the Gujarat Pollution Control Board
about these developments. A copy of letter dated 12.04.2023 submitted
by the Municipality to the Gujarat Pollution Control Boardis annexed

herewith and marked as Annexure - B.

The Municipality is complying with the provisions of the Solid Waste
Management Rules, 2016. No complaint has been made by any local
person about non-processing of daily waste or ‘:‘mpmpef processing of
daily waste. No complaints have been received even otherwise -
concerning the performance of the Contractors. In fact, ihe efforts of
the Nagarpalika have been recognised and appgeciated by the local

populace.

Apart from sincere performance of the daily generated waste clearance
and processing of the old waste lying at the site, which was hitherto
USfd as a dump site, as placed on record by way of previous and present
action take'nv report, the Municipality in accordance with order dated

cn;e%éfﬁcer

Ransa Nagarpalika
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- < s g /_,ae"““‘:’ - . - . ) E ] . g %
& Deesa Municipality \
Indira Gandhi Bhavan, ] Office :-225100

Deesa-385535 Office :-221900
Dist :-Banaskantha E-mail id:- np_deesa @ yahoo.co.in

10.02.2022 passéd by this Hon'ble Tribunal wrote reminder letter to the
District Collector, Banaskantha seeking allotment of a 15-acre land in
Deesa for setting up a waste processing unit. Unfortunately, the request
was denied by the Office of the Collector, Banaskantha. The
Municipaiity has now again by letter dated 05.04.2023 written to the
District Collector, Banaskantha to allot a land to the Municipality in
compliance with order dated 10.02.2022 passed by this Hsnfbte
Tribunal. However, no response has till date been received from the
Office of the District Collector. A copy of letter dated 05.52,.,2023
addressed by the Municipality to the Office of the District Collector,
Banaskantha is annexed herewith and marked as Annexure - C.

The Municipality remains committed to performing its statutory duties
and assures that all necessary actions will be tgken by it to ensure
compliance with Solid Waste Management Rules, 2016, Municipality
shall continue to abide by any and all reasonable directions or orders

that may be issued in this behalf by the Hon'ble Tribunal.
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Corporation

Date 1 4.4.2023

Chie! Glicer - . *

Lesatiagarpaiice

-
LTEE3

$:b: Regarding Dispasal Of Plastic and Other Material

A

s per shove subject and personael discuiion regardiag daly wathe Segrepsted plastic and otur
i 2eea disposal personasl .

irNa. : Month Plastic (Tonn} | Buyer Resnark

23-an ‘12 | Gopal Putei Dessa tocal Scrap Vendor

1 23-Fed 20 Charsma Plastic Recycler

3 0 23mar| 30 |Chaesma Pastic Recycler

"

e wther Detalls Required inform us!

TELE
s -

e

e 2athod

A

. - . = Duplex New VIP Road. Nr. Raghulai School, Vadodara - 390 019 (Gugarat) india

- mai  samsmatru@gmal.com Ceft No - 09825316891, 00825743029

N
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INDIA NON JUDICIAL

Government of Gu;arat

Certificate of Stamp Duty

SN-GJQTQO‘I ‘! 8349571 3V

. 25-Jan- 2023 0250 PM

IMPACC (ACY gj13087311/ GULBAI TEKRA/ GJ-AH.

SUBIN-GJGJ1308731123508805484609V

Nagesh Corporation

Article 5(h}y Agreement (not otherwise provided for)

FORMOU

{} B
{Zero)

Nagesh Corporation
MS NILAM BECYCLING SOLUTIONS
Nagesh Corporation

300

GOVT.OF GUJARAT

{Three Hundred only)

R. G. KOSHTI
AHMEDABAD
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MEMORANDUM OF UNDERSTANDING

This Memorandum of Understanding, entered into at Ahmedabad on this 25 day of JAN,
. 2023 by and between

NAGESH CORPORATION, having its Administrative Office at [FF 61, Karnavati Mega Mall, Nr.
Karnvati Bunglows, Vastral-382418, Taluka: Cty, District: Ahmedabad Gujarat] India

hereinafter referred to as "Seller" {(Which expressxon ;ndudes 115 successors and assigns} on
the One Part

S
Q«.J}f;-;, -
gy A

¢ Seller and the Buyer sha]} be individually fe%e?red to as "Party” and collectively as
‘Parties”.

WHEREAS

A, The Seller is irmtar alia is engaged in the business of segregating/domestic waste of
entirs Gg;‘jrat
B. The Buyer is engaged in Recycling of Plastic Wasie,

NOW THEREFORE THE PARTIES AGREE:
1. Scape
The Seller and Buyer agrees to enter a Supply Contract of Plastic Wastes.

2. Mode of Payment

The Buy pr agrees to release payment to the Seller within the agreed payment terms
and days (Payment to be made within 30 days from the date of dispateh of material)

For, NILAM RECYCLING SOLUTIONS
R
<\ T o 0

Proprietor
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5.

6.

P .246

(2)

Term And Termination:

3.1 The term of this MOU shall commence from the date of executi
and shall continue for a term of (1-one] years from such date.

3.2 This MOU may be terminated by mutual consent of the Parties upon
submission of a 15 days prior written notice of termination.

Obligation of Seller

A The Selier proposes to suppy Plastic Waste generated from segregatmg
domaestic waste.

B. The Seller would supply the Product to the Buyer as > per following terms and
conditions

1. Quantity: The Selier will Suppiy 2002)0 MT per month of the Product to
the Buyer. ,4 e

N

Price: based upon prevaﬁmg market s&tua’txﬂns Pnces will be finallized by
every month as per mutuai!y agreed terms i

Obligation Of the Buyer

A The Buyer proposes to buy Plastic Waste from the Supplier for Juse at
their licensed industria! place for further processing / recyciing,

B The Buyer agrees to arrange of Trucks for regular and smooth carries
of the good, ‘

<. The Buver agrees to arrange for unloading of the Trucks at their
piant at their pwn costs.

Representations, Warranties and Covenants:

Fach Party warrants and represents 1o the other that

(i) it has the full power and authority to enter inte and to perform its obligations
under this MOLE

w% this MOU will, when executed, constitute valid and binding shligations on it in
accordafloe with its terms;
For, NILAM RECYC'U!\‘G SOLUTIONS

Prcpriefcr
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7. Confidentiality
The Parties agree that they shall keep confidential all infarmation thal

under this MOU, and shall not disclose such information to any third
prior - written approval of the other party.

LAFILY DATE

8. Severability

it is the intent of the Parties that in case any one or more of the provisions contained
in this MOU shall be held to be invalid or unenforceable in any respect, such
invalidity or unenforceability shall not affect the other provisions of the MDOU.

I

9. Nop waiver

No failure or delay on the part of either Party to exercise any right or remedy under
this MOU shall be construed or operate as a waiver thereof, nor shall any single or
partial exarcise of any right or remedy preclude the fsrther exercise of such right or

remedy

. Force Majeure

Each party shall use its re&cnab?e»endeavor; Lo mform the other party in writing
within 72 hrs when it becomes aware,cf any act or circumstances which constitutes
Force Maisure and when such act or {T’if ‘gmstances ceases to exist.

The supply of the plastic waste undgr th;; agreement is subject to restrictions or
conditions imposed by regulstions mada under or virtue of any act of parliament
affecting the industry, and neither party "~ shali liable o the other for any
conseguences flowing from compliance  with  sny such  law,  regulations or
directions, provided howeverthatifone  party should comply with any such faw
regulation or direction and  the other party should by reason of such compliance
feel that s rights and obligations  under this agreement are.thereby materially
affected such other party may scrve notice under this clause to terminate this

agreement forthwith,
11. Amendment

This MOU shall be amended only in writing and shall be duly signed by both the

Parties.
12, Assignment

Neither Party shall assign or sub contract to any third party any of its ebligation
under this MOU without the prior written consent of the ather Party.

For, NILAM RECYCLING SOLUTIONS
i

o S

Proorietor
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13. Notice

All communications shall be addressed in writing by prepaid registered

ordinary mail or personally or by facsimile transmission or electronic traSyunissio;
: . 4 . N Y ol

and sent to the address mentioned in the recitals above. o

14. Entire Agreement

This Agreement constitutes the entire agreement between the parties and
supersedes any prior agreement or arranger-ent in respect of their subject matter
and

Neither party has entered into this Agreement in reliance upon, and it shall have no
remedy in respect of, any representation or statement which is not expressly set out
in this Agreement; and

Nothing in this clause shall be interpreted or construed as hmiting or excluding the
liability of either party for fraud or fraudulent misrepresentation.

is agreement shall be subject to'fidian:

e,

roprietor

(For, Nagesh Corporation) © {For, Mfs Nilam Recyciing Solution)
Mame Mayur Rabari pame ; Chaudbary Wasiurrahman

[Designation : Proprietor)

| HAEDABAD
% .ﬂ'( Hy HEAI0%

G xasma‘\
i § {1@1 ?

SIGNED *
BEFO /m:
/H @ KOSHTI

NOTAMY

G?VT. OF GUUARAT

- TR A3 A oen o o

5/ R. G KOSHTIVL
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SOVERMMENT OF INDIA

s 253/09
PIRY DATE :

26.02.2024,
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SERs UNIQUEIDENTIFICATION AUTHORITY OF INDIA

£ gt

EAPIRY

s 75-02-2024

. MERA AADHAAR, MERI PEHACHAN

]
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_ - GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

S Y -2 : Sector-10-A, Gandhinagar-382 010
| /dl Phone : (079) 23226295
GPCB Fax : {(079) 23232155

Website : www.gpcb.gov.in
BY R.P.A.D.
Consent 1o Establish (CTE)
CTE-119395
NO: GPCB/CTE-KH-1257/1D-87474/ Date:-  /06/2022
Tao,

M7s. Nilam Recveling Solutions,
Survey No.:312, paiki 17460,
Nr. Gabaji na Nuvada, =
Vill.- Virol,

Tal. - Mchmedabad

Dist.: Kheda - 387130,

Sub:  Consent 1o Establish (NOC) under Section 23 of Water Act 1974 and
Secting 21 of Air Act 1981

Ref:  Your online CTE application. No: 213601 dated-24/04/2022
Sir. : :
without prejudice to the powers of this Board under the Water (Prevention and
Control of Pollution) Act-1974, the Air (Prevention and Control of Poliution) Act-1981
and the Environment (Protection) Act-1986 and without reducing your responsibilities
under the szid Acls in any way, this is to inform you that this Board gramts Consent 10
Estzblish (CTE) for setting of an industrial plant/activities at M/s. Nilam Recycling
Solutions, Survey No.:312 paiki 1/460, Nr. Gabaji na Nuvada, Vill- Virol, Tal. -
Mehmedabad, Dist:: Kheda~ 387138. :

The validity period of the ordér will be up to 23/04/2629.

CTE NO: 119395 Date of Issue: 17/06/2022.

1. The listofthe products 16 be manufactire is as below: R.G.K OSHTI
Lr o, | Product A' Qua’niéf}'ﬁ < REAHME'DABAB

i Chips/Flacks from Decontaminated 300 MT/Month - g&i%%ﬁ?é 09
Piastics ae g

26-02.
PPHDPE/LDPE/PC/PVCIABS/PS/MS 2-2024

Barrel, Carboys & Conlainers

2, Sorting & Segregation Ferrous & non | 100 MTY Month
Ferrous melal scraps 7
3 Saming & Segregation. Paper $0 M T/ Month

5, Flacksicorrugated flacks/ Rubber
oy, f’éacksﬁ&cgn:gaiad wooden waste

. Plastic Granules from plastic wasie 200 M1/ Month
AT Ciass Powder 100 MT/ Month
+F TE Seprepation, suring & cuting of Mix 30 MTMomth
parbage wasle

Fage 1of &

NS

e

Clean Gujarat Green Gujarat

Oy . i{- - 14001 - 2004 Gertified Grganisali |
ISO - 8001 - 2008 & I1SO o nEAN:REé%n” ™ s §9},u‘nﬁﬁs

o

proprietor
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SPECIFIC CONDITIONS:
Unit shali nat carry owt any Phastic washing attivila
dtd. 1 2:0672022 "

#s per undertaking

Unat shall not procure any Hazardous Waste without priot permission of the Board
asper undeniaking dud 127062022

Applicant shalt ohtain prior penmission of Ground Water Avthority for withdrawal
of ground wateruse vf hore wells_ (i applicables

Managepient of Selid Waste senerated fram industrial activitics shall be as per

Sold Waste Management Rules-2016 {(solid wasie as delined in Rule<3 (481 f
appiicahley

As pet proasion of Rule-18 of Solid Waste Management Rules-2016 a1 industrial
units wsing fued and located within 100 kn from the refused derived fuel {RDF;
plam shall made an arrngbment o replace ar Teast Dive percent of their fyel
requirement by refused derived fuel se produced,

Applicant shall comply with the provisions of the Plastic Waste Management
Rules-2016 and e-Waste \una“umqi }{uiesﬁ?mﬁ {if applicable)

Application shall comply with the provisi

wons of the construction and demolition
wasty management Ruf PRI T :md ias 1o comply with the yuidelines published
time 1o timr by the Lmtrﬁ i’;s[im on C{srx’mr Bcfa{z:i New Dethi (if applicable).

%ﬁ?lranon maﬁ 1ol stutrt any cm;s{m”mm achvities or projest related activit
without vcmqf:  ! nvircnment © (,féaarang:

Cermibieate fram  the Ministry of
Environment Forest & Climate. Change, New DeBhifSuae Level Environment

Impact Assessment Authoriiy,

seat under bEavironment  Impac Assessiment
Netifeation duted 18709200607 applicable) '

CONDITIONS UNDER WATER ACT-1674:

The »awr consumpton shall be as under

Sr. Total  Domestic water  Total Industriad Total water
No. _eonsumption water ¢consumption | Consumption
1 0.3 Ridday 1 Kiiday U3 RLadax

im qmmm oThe industrial wasicwater shall nol exceed 005 KLaday

The menerated el Guem m,m mantiattnring process shall be reusedirecyele back &
the process 1o achizve 7.0
The w:;}rm(u of (he gamestic wastewater gsx\\au} fall not exeeed 301 Kl/day
The domestic ci0uent shall be disposed to seak pits yeptic tank.

»wi. CONDITIONS UNDER AIR ACT- 1981
- The follow] ing shull be ii\ti,s as fiel in utiditics,
5 SeNe, Thidin Tuel ]
& (. ‘*)‘n'f’a,df‘!‘ ‘ Fleetriwns
DT Agom dachine 1 Dlegiricity
iD-87474 Page 2of 5

N &

MILAM RE® ";‘;1"‘{; SGL’&TSQ?§$
For, v

@é‘v}”%
é;i__,&aﬁ’—’- proprietor
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= 'GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
W ' ‘ Sector-10-A, Gandhinagar-382 010
N | /o
GPCB

Phone : (079) 23226295
Fax : (079) 23232156
Website @ www.gpcb.gov.in

4.2 The applcation shall install operare & provide adequate air polivtion control
svslom as por proposed fuel in order w achicve norms preseribed here avith,
13 t

’ﬂxgﬂ: shall be iy Due vas emission from the manufacturing activities as well as any
other ancillary industrial operations.
34 The process gas emission theeugh stack attached to ulilitics shall be condorm to the

- fallowing standards:
ﬁin No. | Stack attached | Stack APCM “+i Parameter | Permissibic
. L T 1 Height Limit
1 i Shredder {2 meter Hood ’
Provided Particuiate e
= Kglo Mockine | 13 meter | Dust Maner O mENM
! | Collector

45  The concentsation of the following parameters in the ambient air within the
premises of the industry and o distance of [0meters from the source {other than the
stackivent) shall not exceed the following levels. Apphicant shall comphy with the
National Ambiem Alr Quality Standueds notified by Central Pollution Control
Board. New Delhi time to” fime -ynder the provision of the Fnavironment

- i

R G.KOSHTI 7 {Protection) Act-1986 for all ¢ pérﬁmﬁ*g e
AH!A%DABAD — ) Parsmetéf . -1 . Permissible Permissible Limit
REGD, No.985/09 n | Limit Aunual | 24-Hes Average
Particulate matier o s 160ug/m” 100 ngrm
{size Joss than 10 micron)- PMy) S A
Pariculate matter 0 T 40 pgm” . - 60 aoim
{sizc lessthan 2.3 m,ix‘:g@é ; G :
Sulphur Dioxide (802 A5 ;mjm" RO peim’
Nitropen Dicxide INO:) T Wit s g’

4.6  the Indusin shall mke adequate medsures. fortanirol of noise levels from s own

" spurces within the premises so.as 10 maintain ambicnt air quality standards in

respect of nolse o jess thar 75 dBial during day time and 70 dB (A} during night

fime, Dastime s eckoned in hetween 6 a2 andit. nm. and nightime s
reckoned berween 10 pom. and & 3m.

14

CONDITIONS UNDER HAZARDOLS WASTE RULES'20186:

The waste generator shall be towally responsible for tiay coleetion, storage:
encapsuiation. incinemation, treatment. pransportation and ultimate disposal) of the
wastes senerated.

52 The applicant shali provide temporarny storage facilities for sach G pe of havardoux
wastes'as per Hazardous and Other Waste {Management & Trmns boundan
&ﬁzi;?émem} fules, 2016 as amended from time o thne, o

5.3 ;;*‘As“faplicam shall obtain prior membership of suthorized operational factived TSDF/

CSCHWIE o authorived  hazardous waste ineatment and disposal Daoiliy o

* applicable 10 the mature of wastes w ithin a poriod G 90 days of commencemen of

L
s

el produgtion activity without fal.
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R.G. KOSHTI

AHMEDABAD
REGD.N3. 985 /09
EXPIRY DATE
O 26-02-2024

34 The apphicant shall explore possibilitics of Co-processing of hazard?
nxﬂﬂt‘ﬂikd Cement kiln and make arraneement thereol
33 Hazardouws Waste peneraed shall be disposed olf in accordance with the

Hazardous and lther Waste (Management & Trans boundary Movement) Rules,
2016 and unit shall have w obinn mnhmsz.ﬂwn of the Board for all applicable
vateyaries of Hazurdous wastes

36 In noocase ans bpe of hazardous waste shall be precured for renserrecycling or
shall be reuscd-reeyeled? viilized gs raw mawerial or for ;}ru{m manu{Bcioriog as
raw nalerial s ithout prioc penmission of the Board under the Ruie-y of the
Huvardous Waste snd other wastes (Management and Transbeundar} Movement)
Rules 2016

5.7 Records of wase genenstion, its management and annuai return shall be submitted
o Giujarat Pellution Control Board s Form - 4 by 30" day of June of every year
for the preceding period April to March.

3.8 In case of any accident. detalls of the same shalt be submitted in Form = 11 10
Gujarat Pollition Control Board,

28 As per “Public Linbility Insurance Act - 91 "cgmpam shall get Insurgnce Palicy,
ifapplicable.
310

Empty drams and containers of tonde amd hazards maierial shall be weated as py
Standard Dp«:mliur_ Procedure published by the Central Pollution Control Board,
New Delhi ords of the smne shall b mamt:uned and forwarded to (;uza'ai

P’!lhxiwn Cuakm Board repnlarly. . -

S 11 {Unirshall ke sl conerele measurss 1o show tangible resulis insvaste generation.
reduction, avoidanse, rewse.and reevele. Action taken in this repards shall be
submflied within three mm\dh ard aiso atong W ith Form-4,

212 industry shall have 1o dis x?"{_\ me relevant information with regard 1o hazardous
waste as indicgied in the U mm% fyrder i WP No.637 ol 1893 13¥ October-

016 - -

6. GENERAL CONDITIONS: )
6.1 The applican: aise comph with the Genera conditions as per Annsxure - 4
Attached heresith iNo 1 e 3% whichover applicablel,

ated

87 Theunit shail irsiall metees r measuring catsgony wise consumption of water,
63 Unit shall duvelop greee nolt wihim premises.as per the CPCB gudelines,

w

up

However, i the sdecuate land & uat avadable within promises. unit sha ﬂ tig
with lecal agenciss fike gram pasehavat. schonl, social foresin office el for the
plantatien 2t suitable vpen jand in n»saria} localiy and submit an aetion g&i n of
plantation foFaesd three vears oGP

6.4 Plantation shoakd be staned along with constitiiton acivity. For plantations within
the premises, @ spacing of ot least dm o Am shall be kept e oo 230 plants per
acre-shall be maation. For plantations sutside the premises a spacing o 2m x Im

lihe kept io o say HIGD plants por acre.

1R case of chanwe of ownershipimanagement the pume and addess of the aow

Aireciorsproprietr should  immtdiately Do intimated 1w the

s panners
Board.

The apphicant shail henvever, pot withe
bring inte wse &

i the prior corsent to operate of the Board

¢l [or the discharze of ¢iftuent or gaseous

13- 87474 FPage dof 5
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—_— GUJARAT POLLUTION CONTROL BOARD
—— PARYAVARAN BHAVAN
W Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

GPCB Fax : (079) 23232156
: Website : www.gpcb.gov.in

emission or sewarge waste fram the proposed imdusteial plant, The applicant 1S

required 10 mske applications 1o this Board for this purpose in the prescribed

forms umiber the provisions of  the Water Act-1974. the Air Aci-1981 and the

Favironment  {(Protectien) Act-1986.

5.7 Applicant ix roquired to comply with the Manniacturing, Storape and hnpont of

— Hazardous Chemieals Rules-1989 framed under the Bnvironment {Protection)
Ac=1ush,

(X 113t is extablished by sy competent authurity.that the damage is caused duc 10

their industrial Fctivitics o amy person or his property in that case they ate obliged
to pay the compensmion us determincd by the competent authority.

For and on behalf of
Gujarat Pollation %
SRR =il >

{N. A. Shak)
Dv. Faovironmental Engineer
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Certificate No.
Certificate Issued Date
Account Retference
Unique Doc. Relerence
Purchased ~5y
Description of Document
Description

Consideration Price {ﬂs.)

First Party
Second Party
Stamp Duty Paid By

Stamp Duty Amount{Rs.)

INDIA NON JUDICIAL
Government of Gujarat

ggrﬁfi{;;;}e of Stamp Duty

) f’é44Feb¢2023 {}546 PM o
IMPACC (SV)/ gi13016404/ DEESA/ GJ-BK
SUBIN-GJGJ1301640456761293730368V
MATRU ENERGY SERVICES CORPORATION
Article 14 Bond

AFFIDAVIT

0
(Zerd}

MATRU ENEF{GY SERVICES CORPORATION
DEESA NAGAHPAL KA

MATRU ENERGY SERV!CES CGRPORAT ON

300 ,
{Three Hundred only)

0037951833 §f77
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No. SDP/MESC/RDL/007 ~ Date:26.07.2023

To,

Matru Energy Services Corporation
Deesa Nagarpalika Dumpsite
Deecs :

Subject: Certificate for Waste Plastic Processing from Jan-23 to jul-23
Dear

We have Processed your Deesa Plant Plastic as per beiow mention Table.

3

e {0 LA fda JUN T |4

bl

Plastic Antide

[Agcuiture Pipe Rope,other Plastic Artide |

Ve ArGd

 Agriculture Pipe Rope other Plastic Artidls |

Artide
Artide

Agricifture Pipe Rope,other Plasiic Artide

Total Plastic Procesed Up to Till Date July- 196 Jonn .

Thanks & Regards,

Bhailalbhai Patel

Propritor
Shree Dutt Polymer

3
S

Plot N®. 11 GIOC Chansma Ta, Chansma, Dist. Patan North Gujarat-384220

100




261 Annexure-C 101

«’#M"} ”
A E s I li
x:;zz;f%; I3~ 3

&C

me Sl s2R Acll UEat

Beel it Glatel, NREIR o WA W™ - 221¢00
SA-3¢uu3y ' 224100
veadl-olstusisl (6.) €-mail id:- np_deesa@yahoo.co.in

Lot rustsun Rsiamandst wioliasly 30 Y013 43 2022-23

AN Aot Heet S
dl. OW0¥/2023

N s@As22 wdo sl
olettu sist el
ety

@ua- dsulels ualAell uet suziet Rstd w2 Wl s suoid
Heel- 1 w3ell sAARA seqnl WA EMlaed Al 1€/03/2022
2. oty wdoisl «{l sAAett ux L. 0cr0s/2022
3. “UHER antotdd Aot foggotetoll Youoll A8 51 Al 1070272022

A, wda sl
aQaa GuAsd @Aua widl wer PAea 3 Au oorw@sd
dets Aol (st W2 wu ool §54 o, Ranflot-2 asll eyl wetsuat aslls2uz ofl
§1 . 2e/12/2003 Al 10 AR ¥illotell SR sl il &l WA Ani Ustsll
62l wa cRu@st s wnda ¥l 3ady sd Aalis ed Rsicsdl soldl sa
urand sl 281 8. we2g ussuA Qs w2 suandet willd W, WYEAIE BUAAY WA
oflnallA A Anetcd fet Noyatet Yeitell SEML wrlle AOR YI/R0%¢ EWA sde @
- e udl vt w82 il 100212022 ot gsuall wour Adlde seq §5H sacu
wide.

HERp del 920 U adl o ¥11 AR yeudw e duel axsa
it 10 W52 Wlletil sl AsuBAs 8 ot Aot Foyeicey QTN wuA yuot2dl wuoguiz
et sURAef WARN ud Asicell sdadl us 28 B, 9 Wold u@=ta wouaets 3,
aiz((i(s 5% (3) Uead i, Aflet HoYotetotl §HM UM HEL Aol 323 U4l eclot of.

¥1 ol Uet 5 WRRANY wert Wil Adl¥e seauell wa B HER alold Aotz u@si
seal w53 oo aegn sl A9 ¥Ria B 3. wel, gos (tellet o ¥19) ofl sty




262 102

"R usdl anllot wuAct D A wad 11 As2 Wil gaaani WA A sleeu suA Bt
Sl el o, Afict Foyated gay REdle] Weret ue ud, AER YR, Hied auazdll §2
wal ool «dldl Sl sotzu@st Bacteoll ells ol Uy AR YUY wWd B, ¥
wiuell seudl w suis wllet2/aallanase di. 0¢0s/2022 ol aellel wdEAN wa
VAU & U2 ootust auett wnuin Addee Qaciant o, Aot dootcta
HWUED vepuell allet dloa WS o1ell ® Nl st ol ¥11 ol suyell willet starcll
wua Al dsuBls e@ sua Rste st Y02 us ad Ad weua 8 Al wER aoid viuslsl
seudl vl wiogll W usteeyfd yds yerRuz s2an Roddl 8.

x"/
aset wlda12 aiatl vt wiflsdl
L sraw s@As2? wde sl fla drs Wme aw Sl etorzwi(@st

vituell 228l Ao siiadl aal Reddl B,

2. e sl Sl oA dRy MRl da
widelt 2128l 2lloa mAdaidl aql Qeidl 8.

wd

L



263 A'nn"exure A5 103

s|vRid Mgyl GRidel 6l —
Wiz [Ris sAd], uideyR L7 4

3% oi-20 8l ¥, Dedl A AL - R, AN i, 2142 VAR, YIdeAYR, - 3¢U 001, V. GRISISI
ol : 029¥-U300 / U301 Head Office (Unit) E-mail : uh-gpcb-pala@guijarat.gov.in
Web. : gpcb.gujarat.gov.in Regional Office E-mail: ro-gpcb-pala@guijarat.gov.in
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. 105
IO Deesa Municipality

Indira Gandhi Bhavan, : Office :-225100
Deesa-385535 Office :-221900 -
Dist :- Banaskantha E-mail id:- np_deesa @ yahoo.co.in

No.n.pa/seni/ws 42 H3023.24
Nagarpalika Office
Deesa Dt.27/07/2023

To.

Regional Officer

Gujarat Pollution Control Board
Palanpur,

Banaskantha

Sub :- To Comply Solid Waste Management Rules 2016
Ref :- Your Visit Dt.20/06/2023
Accroding to the above subject and reference letter, Information is as below.
(1)Legacy Waste to the tune of more than 1.70 lakh M.T. is already processed up to
| 30.06.2023, daily waste generated is processed on daily basis, thus as and when all
legacy waste is processed completely zero waste condition would be achived which
will be likely to be completed on or before 30.11,23
(2)plantation 250 to 260 new trees are planted on peripheral area lawn at the tune of
87000 sq.ft. is completed photographs are attached here with so probably before
30.11.2023 gardening of entire plot would be completely have plantation.
(3)we have complied with all the conditions and terms of Waste Management Rules
2016
(4)Detail of disposal of Plastic waste post process is here by attached as per

Compliance of tender agreement.

Chiet Of¥jcer
Deesa Nagarpalika



